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UPON hearing the counsel the Court made the following
ORDER

At the commencement of hearing of this Writ Petition,
Mr. Tushar Mehta, learned Solicitor General appearing for
Respondent No.l — Ministry of Environment, Forest and Climate
Change has filed an affidavit along with Status Report with respect
to steps taken by the Union of India, Commission for Air Quality
Management in National Capital Region and Adjoining Areas and the
Central Pollution control Board in the Court today.

We have perused the said affidavit along with the status
report and the same is taken on record.

Learned counsel appearing for Respondent No.l is directed to
serve a copy of the Affidavit as also the Status Report to the
other side immediately.

Let Mr. Vikas Singh, learned Senior counsel appearing for the
petitioners examine the said affidavit and status report and make
suggestions, if any, and incorporate the same therein.

Learned counsel appearing for the Government of National
Capital Territory of Delhi is directed to file affidavit with
regard to steps taken by the Delhi Government in this behalf and
serve a copy thereof to the Union of India and States of U.P.,
Punjab & Haryana.

List the matter immediately after Diwali Holidays.

In the meantime, learned Solicitor General is directed to take

necessary steps towards control of the pollution.

(VISHAL ANAND) (R.S. NARAYANAN)
ASTT. REGISTRAR-cum-PS COURT MASTER (NSH)
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